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IN THE COURT OF THE SESSIONS JUDGE::: BONGAIGAON

Sessions Case No. 59 (M)/2017.
U/S 4984/306 IPC

(Arising out of G.R. Case No. 805 of 2015)

State ofAssam

Vs.

Amirul Hasan @, Aolia...Accused

PRESENT: Smt. I. Burmun,
Sessions Judge,
Bongaigaon.

ADVOCATES APPEARED :

For the State : Sri R.Barman, Public Prosecutor

For the accused : Sri M. Rahman.

Date ofArgument : 15.02.2018, 28.2.2018.

Date of Judgment : 06.03.2018.

JUDGMENT AND ORDER

The prosecution case, in brief, as unfurled in the

FIR is that the accused Amirul Hasan married Saina Khatun (hereinafter

called the deceased) about two years prior to the death of the deceased.

As alleged, since after some days of the marriage the accused Amirul

Hasarl alongwith his parents and one Abdul Baten used to torture her

demanding Rs.50,000/- and lastly on22.08.2015 ataround 10.30A.M

l.
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the accused persons inflicting blows to the deceased for non-fulfilling the

demand of Rs. 50,000/-, caused her to death but revealed it as a case of

suicide.

2. Sri Abul Hussain (PW 1), the father of the deceased,

on 23.8.2015 lodged an F.I.R (Ext 5) with the O/C Manikpur police

station.

3. Upon receipt of the FIR, the Officer Incharge,

Manikpur Police station registered the case being Manikpur Police

station case no.l2ll20l5 U/S 304(B)134 IPC and entrusted S.I.

Rabindra Nath Das to investigate into the matter. During investigation,

he visited the place of occurrence, prepared the sketch map of the place

of occurrence, took steps for conducting inquest of the dead body,

recorded the statement of the witnesses, sent the dead body for post

mortem examination, arrested the accused person and on completion of

investigation, laid charge sheet against the accused Amirul Hasan @

Aolia U/S 306 IPC.

4. On appearance of the accused, after furnishing

necessary copies as required U/S 207 Cr.P.C, the learned Additional

Chief Judicial Magistrate, Bongaigaon vide order dated ll'5'2017

committed the case to the Court of Session, Bongaigaon being the

offence U/S 304 (B) IPC exclusively triable by the Court of Session'

5. The case having been committed and on appearance

of the accused person before the Court, after going through the police
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report furnished under section 173 Cr.P.C and hearing both sides, charge

U/S 4984/306 IPC was framed against the accused and the same on

being read over and explained, the accused abjured his guilt and claimed

for trial.

6. In this case to rope the accused for committing

offence U/S 4984/306 IPC prosecution side examined as many as 11

witnesses. After closure of prosecution evidence, accused was examined

U/S 313 Cr.P.C. The accused person denied all the allegations brought

against him and pleaded that his deceased wife was an angry woman in

nature and on that night, after collecting ration of flood relief, when he

returned home at 10.00 P.M found his wife hanging. Defence declined to

adduce defence. I have heard argument of both sides and also gone

through the materials on record.

POINTS FOR DETERMINATION:

I) Whether accused Amirul Hasan @ Aolia after

some days of marriage with the deceased Saina

Khatun being husband subiected the deceased to

cruelty with a view to coercing her to meet unlawful

demand of dowry and thereby committed on

ffince punishable U/S 49BA IPC ?

II) Whether on 22.8.2015 at about 10'30 P'M

at village Bashbari Mustt Saina Khatun committed

suicide and the accused Amirul Hasan being the

7.
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husband abetted the commission by subiecting her

to cruelty and thereby committed on ffince

punishable U/S 306 IPC ?

DISCUSSION. DECISION AND REASONS THEREOF:

Mr R. Barman, learned Public Prosecutor appearing
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for the State has submitted that the immature death of the deceased

occurred within a span of 7 years of marriage and presumption U/S 113

A of Indian Evidence Act could be safely drawn that the accused is

responsible for the death and there was suffioient evidence that she was

subjected to cruelty by the accused which lead her to commit suicide'

9. Refuting the argument advanced by the learned

Public Prosecutor, Mr M. Rahman appearing for the accused made a very

emphatic argument contending that there is nothing in the evidence on

record as to the date, time and manner of alleged torture on the deceased

wife and under such circumstance omni bus statement of witnesses of

alleged cruelty should not have been relied upon and as such failed to

prove the ingredients of offence of cruelty as defined U/S 498 A IPC and

there is also no evidence to show that the accused has abetted the

commission of suicide and failed to prove the ingredients of abatement

as defined in section 107 I.P.C and as such he cannot be held liable for

the offence punishable U/S 306 IPC.

Let me now travel through the evidence and10.

Contd.....



.. t-.\*I .-
i" Yi

ti;

(s)

materials so far the prosecution brought on record to prove the charge

against the accused Person.

11. Abul Hussain, the informant as well as father of the

deceased as PW I stated that at the time of marriage, he had given

ornaments, cycle, mobile, bed roll etc to his deceased daughter but soon

after the marriage accused Amirul Hasan demanding money as dowry,

used to assault her. He stated that during conjugal life, the accused even

did not allow the deceased to go to her parental house and the father of

the accused threatened to kill the deceased. He stated that on the day of

incident some villagers informed him that Saina was assaulted' Then he

went to the house of the accused and found the dead body lying upon the

ground. He also noticed a piece of cloth hanging from the ceiling of the

house of the accused and hence on suspicion he filed the FIR' During

cross he stated that he did not remember on which date, the money was

demanded. Though he could not say the manner of torture meted to the

victim, but stated that since after the marriage the deceased was tortured'

However regarding demand of dowry or torture he did not file any FIR'

He admitted that the fact of informing him by villagers that the deceased

was assaulted was not stated to police because police did not interrogate

him. He admitted that at the time of incident, it was rainy season and

government distributed relief for the flood affected people' He denied

the suggestion that on the day of incident till 10'30 P'M accused was

outside of his house to collect the relief and thereafter returning home

finding it closed, he raised hulla and after arrival of neighbours' by
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cutting the rope of the door, they entered into the house and found the

deceased hanging. Then the dead body was brought down to the floor'

PW 2 Abdul Barek, the brother-in-law of the12.
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informant deposed that on 23.8.2015 aI 6.00 A.M on receiving

information, about death of the deceased, he rushed to the house of the

accused and finding the dead body lying in the floor, they informed

police. He stated that though the accused told that Saina committed

suicide but they suspected that accused committed her murder and hence

informed the police. He stated that after marriage of the deceased, when

they went to the house of the accused to bring the deceased to her

parental house, the accused did not allow her and even if allowed, the

deceased was generally not allowed to stay at night at her parental house'

He proved the inquest report Ext 1. During cross he stated that he

noticed a 'churni' hanging from ceiling (dhama) of the house of the

accused. He admitted that at the time of incident, there was flood' He

did not know if on that night the accused went to collect ration

distributed in the house of the Ramzan. He did not know how the

deceased died. He denied the suggestion that the fact of not allowing the

deceased to go to her parental house or to stay at night at her parental

house was not stated before police. He stated that he does not whether

the deceased committed suicide or she was murdered.

13. Intaz Ali, the VDP Secretary deposing as PW 3

stated that in the morning he received an information that the deceased

died. Thereafter the Incharge of Dumpara Salabila outpost also asked
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him to come to the house of the accused. Accordingly, he went there

and had seen the dead body lying upon floor. During cross he stated that

at the time of incident there was flood and so far his knowledge, at that

time ration was distributed for the flood affected people. He heard that

due to quarrel between the couple, the deceased often used to go to her

parental house and once he was also called to settle their dispute. He

noticed a piece of cloth hanging from 'dharna' in the room' He did not

know the reason of quarrel between the parties'

PW 4 Abdul Yeuskuri proved his signature, Ext 2(1)14.

16.

in the seizure list Ext 2 by which police seized a piece of cloth used in

hanging.

15. PW 5 Unus Ali in his evidence deposed that on the

day of incident at around 9 A.M he heard that the wife of the accused

Amirul committed suicide by hanging. Then he went there and had seen

the dead body of the deceased lying upon the floor. He deposed that he

had seen a piece of cloth used in hanging and police took his signature in

the seizure list, Ext2(2). During cross he admitted that when he signed

in Ext 2, it was blank.

PW 6 Jamser Ali in his evidence stated that on the
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day of incident at around 9 A.M, he hearing that the wife of the accused

Amirul committed suicide by hanging, then he went there and had seen

the dead body of the deceased lying upon the floor. He further deposed

that police took his signature in the seizure list. During cross he

admitted that he had never seen any quarrel between the couple.
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Jatior Rahman deposing as PW 7 stated that on the

day of incident at around 9 A.M he heard that the wife of the accused

Amirul committed suicide by hanging. Accordingly, he went there and

had seen the dead body of the deceased lying upon the floor-

18. PW 8 Ramjan Ali in his evidence stated that on the

day of incident at around 9 A.M, hearing hulla in the house of the

accused Amirul, he went there and had seen the dead body of the

deceased. He also had seen that some persons gave oil message to the

dead body of the deceased He further deposed that the accused had

quarrel with the deceased. During cross he stated that he did not know

the reason of quarrel between the couple.

19. PW 9 Md Osimuddin the hostile witness deposed

that at about 11.00 P.M he heard that deceased committed suicide by

hanging. Then he went to the house of the accused and had seen the

dead body.

PW 10 Dr Minakshi Kalita, the medical officer

17.

20.
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conducted the autopsy on the dead body of Saina Khatun on23.8.20t5 at

1.40 P.M at Bongaigaon Civil Hospital and on examination found as

follows:

An healthy female average built dead body in fresh

condition. A ligature mark is present in upper part of neck extending

upward and backward. On dissection parchment like underlying

subcuteneous tissues with petechial haemorrhage above and below
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ligature mark.

Cranium and spinal canal

Scalp, skull, vertebrae Intact and healthy.

Membrane - Intact and congested. Brain and spinal cord - oongested

with multiple intra cerebral haemorrhage. Liver, Spleen, Kidney,

Bladder- Intact and healthy. Organs of generation, extema and internal -

Intact an healthy. No evidence of pregnancy.

Thorax
Walls, Pleurae, Larynx and trachea, Right lung and

left lung, Pericardium, Heart and Vessels - Intact and healthy.

Abdomen
Walls and Peritonoum - Intact and healthy. Mouth,

Pharynx and Oesophagus- Intact filled with forth. Stomach and its

contents - Intact and healthy, contains undigested food. Small intestine

and its contents - Intact and healthy, contains some semi digested food.

Large intestine and its contents - Intact and contains gases.

Muscles. Bones and joints
Injury-absent, Disease or deformity-absent,

Fracture- Fracture of greater wings of hyoid bone present.

Doctor opined that the cause of death is due to

asphyxia due to hanging and it is ante mortem in nature. She proved the

post mortem examination report as Ext 3.

PW 11, SI, Rabindra Nath Das, the Investigating21.

Offrcer deposed that on 23.8.2015 while he was working as Incharge at

Salabila outpost, at around 7.30 A.M on receiving a phone call from one

that Saina Khatun, wife of Amriul Hasan had committed suicide by
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hanging in her house, he made the General Diary Entry no. 355 dated

23.8.2015 and visited the place of occurrence after informing the o/c
and Executive Magistrate. on reaching the place of occurrence, he had

seen the dead body covered with blanket lying upon the ground. He

prepared the sketch map of the place of occurrence, vide Ext 4, seized

the piece of saree about five feet in length hanging from ceiling vide Ext

2. He stated that before he reached the place of occurrence, the dead

body was brought down. He proved the inquest report vide Ext 1. He

further stated that regarding the incident the accused Amirul Hasan

lodged an FIR that his wife committed suicide on the basis of which UD

case no. l5l20l5 was registered and post mortem was done on the dead

body. He proved the FIR filed by PW 1 as Ext 5. On receipt of FIR (Ext

5), on being entrusted him to complete the investigation, he recorded the

statement of the witnesses , visited the place of occurrence, arrested the

accused Amirul Hasan and submitted charge sheet against the accused

U/S 306 IPC vide Ext 6. He also confirmed the statement of hostile

witness Pw 9 osimuddin made before him. He stated that the seized

piece of saree was not sent to FSL. He confirmed that PW 2 Abdul

Barek did not state before him that after marriage the accused did not

allow the deceased to go to her parental house and that she was not

allowed to stay at night in her parental house.

22. In the case in hand as per postmortem report the

deceased died due to asphyxia as a result of hanging. Prosecution case

relies on the allegation that the accused since after marriage used to

torture the deceased demanding money etc.
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The evidence of PW 1 and PW 2 shows that at that

time, there was flood. Accused in statement U/S 313 Cr.P.C pleaded that

on that day he went to obtain flood relief and only at 10.00 P.M he

returned home and found the deceased hanging. The fact of flood and

distribution of relief is admitted by the VDP Secretary (PW 3). There is

no evidence regarding presence of the accused at the time of alleged

incident to link him in committing the offence. Post mortem report is

also silent regarding time since death. PW 2 heard about the death at 6.00

A.M whereas according to PW 9, at 11 P.M hearing about committing

suicide by the deceased, he went to the place of occurrence and had

found the deceased hanging. So death of deceased at night before 11.00

P.M might have been happened. The corroborative evidence of PW 3

(VDP Secretary), PW 4 to PW 7 and PW 9 is that the wife of the accused

committed suicide by hanging. The evidence of VDP Secretary (PW 3)

shows that due to quarrel between the couple, the deceased often used to

go to her parental house and once he was also called to settle their

dispute. However he did not know the reason of quarrel. PW 8 the

neighbouring witness also stated that the couple had quarreled during

conjugal life. Due to hanging, fracture of greater wings of hyoid bone

may be caused as sustained by the deceased. No other injury was found

on the body of the deceased. In the above, for some quarrel between the

couple, possibility of committing suicide due to frustration cannot be

ruled out.

24. Therefore the main question which is to decide in

this case is : whether there is any such evidence to establish beyond
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reasonable doubt that the assailant had subjected his wife to cruelty

either of the nature described in clause (a) or of the nature described in

clause (b) of the explanation in section 498 A IPC.

25. A bare reading of section 498A IPC would show

that if the husband or relatives of the husband of a woman subjected such

woman to cruelty they shall be liable for punishment U/S 498 A IpC. In

explanation (1) to section 498 A IPC defines cruelty to mean (a) any

wilful conduct which is of such a nature as is likely to drive the woman

to commit suicide or to cause grave injury or danger to life, limb or

health ( whether mental or physical) of the woman or (b) harassment of

the woman where such harassment is with a view to coercing her or any

person related to her to meet any unlawful demand for any property or

valuable security or is on account of failure by her or any person related

to her to meet such demand.

26. A reading of section 113 A of the Evidence Act

1872 would show that for the purposes of section 1 13 A of the Evidence

Act cruelty shall have same punishment as in section 498 A IPC. Hence

to convict a husband or any relative of the husband of a woman or to

draw up presumption as to abatement of suicide by a married woman by

her husband or any relative of her husband in case of suicide committed

by a woman within a period of 7 years from the date of her marriage,

there must first be evidence to establish that such husband or the relative

of the husband committed cruelty of the nature described in clauses in (a)

or (b) of the explanation to section 498 A IPC.
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In the present case the evidence of PW 1, i.e the
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father of the deceased is that the accused demanding dowry money etc

had assaulted the deceased. But he remained silent regarding the amount

of money demanded by the accused or particular of any dowry. Another

close relative the brother-in-law of the informant nowhere stated

regarding demand of money or assault. What he stated is that after

marriage when they went to the house of the accused to bring the

deceased to her parental house, the deceased did not allow her and even

if allowed, she was not allowed to stay night at her parental house, but

admittedly this was not stated before the Investigating Officer U/S 161

Cr.P.C which is confirmed by the Investigating Officer, (PW 11) during

cross examination. Thus the evidence of PW 1 and PW 2 being devoid

of corroboration regarding demand of money or dowry and assault

cannot be believed. On the other hand, according to PW 3 the

independent witness/VDP Secretary, due to quarrel between the couple

the deceased used to go to her parental house. So it is not acceptable that

the deceased during conjugal life was never allowed to visit her parental

house. Though PW 3 and PW 8 stated that earlier the accused picked up

quarrel with his deceased wife and according to PW 3 once he was also

called to settle their dispute but they did not know the reason of

quarrel. Other witnesses categorically stated that they never heard any

dispute between the parties. Even if, it is accepted that there was some

quarrel between the married couple, it can not be accepted that for some

petty quarrel between husband and wife, it comes within the purview of

section 498 A IPC to drive the woman to commit suicide. Except PW 1,
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other witnesses remained silent regarding demand of dowry. pw 1 also

did not specifically stated what amount of money or particular of any

dowry the accused demanded. carefully considering the evidence of
hostile witness (Pw 9), it appears that he also did not make any specific

statement regarding the nature and extent of the harassment meted out to

the accused or particulars of demand of dowry. only a bald statement of

father that the accused demanded dowry, in absence of cogent evidence

regarding harassment as discussed above, it does not attract the meaning

of cruelty as described in clause (b) of the explanation in Section 498,4

IPC

28. Now let us see whether the evidence adduced by

prosecution warrant an offence U/S 306 I.P.C

Section 306 IPC mns as under:

" 306. Abatement of suicide : It any person commits

suicide, whoever abets the commission of such

suicide, shall be punished with imprisonment of

either description for a term which may extend to

ten years, and shall also be liable to fine."

29. The two requirement for an offence under section

306 IPC are (l) Suicide and (2) Abatement to commit suicide.

30. In section 306 IPC, the word 'abatement' has not

been defined or explained. In Concise Oxford English Dictionary (XI
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Edition 2004),'Abatement (Abet, Abets, Abetting, Abetted, Abettor) has

been explained as 'encourage or assist (someone) to do something wrong

in particular to do crime'.

31. In Indian Penal Code, in Chapter V (Abatement), in

Section 107 'abatement of a thing' has been explained. Though the word

'abatement ' has not been defined in section 306 IPC, let me reproduce

here section 107 IPC which reads as under :

"107 Abatement of a thing - A person abets the

doing of a thing who -

First-Instigate any person to do that thing ; or

Secondly - Engages with one or more other person

or persons in any conspiracy for the doing of that thing, if an act or

illegal omission, takes place in pursuance of that conspiracy, and in

order to the doing of that thing ; or

Thirdly -Intentionally aids, by any act or illegal

omission the doing of that thing.

Explanation 1 - A person who, by willful

misrepresentation, or by willful concealment of a material fact which he

is bound to disclose, voluntarily causes or procures, a thing to be done, is

said to instigate the doing of that thing.

Explanation2 - Whoever, either prior to or at the
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time of the commission of an act, does anything in order to facilitate the

commission of that act, and thereby facilitate the commission thereof, is

said to aid the doing of that thing."

32. The word instigate appearing in section 107 I.p.C

means the active role played by a person with a view to stimulate

another person to do the thing. It is the instigation to the commission of
the offence itself, which constitutes the offence of abatement. The

instigation must amount to provoking, inviting, urging or encouraging a

person to do a thing.

33. In Randhir Singh and Another V. State of punjab

AIR 2004 SC 5097 : (2009 13 SCC 129 the Hon'ble Supreme Court

observed as under :

" Abetment involves a mental process of instigating

a person or intentionally aiding that person in doing of a thing. In case

of conspiracy also it would involve that mental process of entering into

conspiracy for the doing of that thing. More active role which can be

described as instigating or aiding the doing of a thing is required before a

person can be said to be abetting the commission of offence under

Section 306 IPC".

34. In Ramesh Kumar V. State of Chattisgarh AIR 2001

SC 3837 : (2001) 9 SCC 618 : LNIND 2001 SC 2368 'instigation has

been explained by the Hon'ble Apex Court as under :
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" Instigation is to goad, urge forward, provoke, incite

or encourage to do "an act ". To satisfy the requirement of instigation

though it is not necessary that actual words must be used to that effect, or

what constitutes instigation must necessarily and specifically be

suggestive of the consequence. Yet a reasonable certainty to incite the

consequence must be capable of being spelt out ".

35. In S.S. Chheena V. Vrjay Kumar Mahajan and

: LNIND 2010 SC 746 the Hon'ble ApexAnother (2010) 12 SCC 190

Court observed that :

" abetment involves a mental process of instigating a

person or intentionally aiding a person in doing of a thing. Without a

positive act on the part of the accused to instigate or aid in committing

suicide, conviction cannot be sustained. The intention of the legislature

and the ratio of the cases decided by the Supreme Court is clear that in

order to convict a person under Section 306 IPC there has to be a clear

mens rea to 6 commit the offence. It also requires an active act or direct

act which led the deceased to commit suicide seeing no option and that

act must have been intended to push the deceased into such a position

that he committed suicide ".

In this case, prosecution version is that due to the36.

assault, on demand of dowry, the deceased, failing to bear such

harassment, i.e assault was compelled to commit suicide and as such the

accused is guilty of treating the deceased with cruelty and that his
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conduct amounted to abatement to commit suicide. In a case in which

the woman committed suicide, in order to hold a person guilty of the

offence U/S 498 IPC, there must be sufficient substantive evidence to

show that the conduct of the accused was of such nature as is likely to
drive the woman to commit suicide, or to cause injury or danger to life or

limb or health (whether mental or physical) of the woman or the

harassment of the woman with a view to coercing her or any person

related to her to meet any unlawful demand for any property or valuable

security is on account of her failure to bring such property.

37. As discussed earlier, the prosecution failed to
establish that there was demand for money or any valuable property and

that the deceased was assaulted/tortured due to her failure to meet such

demand. In the present case the deceased committed suicide. Therefore,

it is to be ascertained if the conduct of the accused was of such nature

which was sufficient to compel the deceased to commit suicide. A careful

scrutiny of the evidence on record, it reveals that there is no convincing

and substantive evidence on record to find that the cause of the alleged

assault was the failure of the deceased to meet the unlawful demand of

money. Hence there is no substance in the evidence on record to believe

that the alleged assault, if any had any nexus with deceased for money.

Now the question is whether the deceased was treated so badly for which

she had no other altemative but to commit suicide. From the evidence as

discussed above no evidence has been adduced to show that the nature

and gravity of the assault was such that the same was unbearable for

which she had no other alternative but to commit suicide. There is no
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evidence on record to show as to how and in which manner or in which

parts of the body and how frequently the deceased was assaulted by the

accused. There is also nothing on record to show that she had sustained

any injury on her person. That apart, at no point of time, the deceased

was required to take any medical help for such ill treatment/assault, if
any. If the deceased was treated with such cruelty as defined in Section

498(4) IPC, the witnesses, more particularly, the close relatives (PW I

and PW 2) of the deceased should have been able to specifically narrate

the same. They simply stated that the deceased was assaulted/tortured

without indicating the nature and extent of hurt/injury, if any. Except

using the word 'assault' the witnesses failed to state anything qualifying

the act of 'assault' so as to indicate that the alleged assault was of such a

nature, which was sufficient to compel the woman to commit suicide.

Only for not allowing the deceased to go to her parental house without

stating the reason, the accused cannot be made responsible for mental

cruelty U/S 498-A IPC. In the case there is no evidence that the accused

instigated, provoked or pressurized the deceased to commit suicide.

Hence, it cannot be sufficient to safely conclude that the alleged conduct

of the accused falls within the definition of Section 498(A) IPC and 306

IPC. In absence of any substantive evidence, it cannot be held that the

conduct of the accused was of such a nature, which cornpelled the

deceased to commit suicide.

38. A close scrutiny and marshelling of all evidence on

record, it is found that the prosecution failed to substantiate by adducing

cogent and reliable evidence, that the accused had treated the deceased

Contd....
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with such cruelty as defined by the Section 49g(A) Ipc. That apart,
there is nothing on record to show that the accused had abated the
deceased in any manner to commit suicide. The entire evidence on
record and the facts and circumstances lead to the irresistible conclusion

that the prosecution failed to prove the offences under section 49g(A)
and 306 IPC beyond all reasonable doubt.

39. In view of the above discussion, I am inclined to
hold that the prosecution failed to establish the ingredients of cruelty

punishable u/s 498 A Ipc and the abatement to commit suicide u/s 306

IPC. Therefore the accused is entitled to acquittal. Accused Amirul
Hasan @ Aolia is acquitted accordingly and be set at libertv forthwith.

40. The bail bond of the accused shalr remain in force

till next six months.

4l ' Given under my hand and the sear of this court on

the 6'h day of March,2018. j i,f
, o,'

(1. Barman) , -.*
Sessions J.qdge6gr'
tH'ruso'n.','

Dictated and coruected by me,

.r
: \1),'. ,i

/\3
(1. Barman)

Sessions Judge,
sgwkgr#cs*.
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APPENDIX

Prosecution witness:
PW 1 -Abul Hussain.
PW 2 -Abdul Barek.
PW 3 -lntazAlL
PW 4 -Abdul Yeuskuri.
PW5-UnusAli.
PW 6 -JamserAli.
PW 7 -Jatior Rahman.
PW8-RamjanAli.
PW9-MdOsimuddin.
PW 10- Dr Minakshi Kalita.
PW 11- SI, Rabindra Nath Das.

Court witness
Nil
Defence Witness:
Nil.

Documents Exhibited by Prosecution:

Ext-l- Inquest.
Ext-2- Seizure list.
Ext-3 - Post mortem examination.
Ext 4- Sketch map of the place of occurrence.
Ext 5 - FIR
Ext 6- Charge sheet.

Material Exhibit:
Nil.
Defence Exhibit:
Nil j .,i. .1,

/'v
( I. Barman )
Sessions Judge,

*,*'r,
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